Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 07/09/2026

(2024) 09 KL CK 0055
In the High Court Of Kerala
Case No : Writ Petition (C) No. 974 Of 2021

Shafsi Shameem APPELLANT
Vs
Kannur Municipal Corporation RESPONDENT

Date of Decision : 11-09-2024

Acts Referred:

Citation : (2024) 09 KL CK 0055

Hon'ble Judges : Harisankar V. Menon, ]

Bench : Single Bench

Advocate : Abdul Raoof Pallipath, K.R.Avinash, M.Meena John

Final Decision : Disposed Of

Judgement

Harisankar V. Menon, J

1. This writ petition is filed by the petitioner, who is the owner of the property,
having an extent of 3.03 Ares in Re-Sy.N0.834 in Block N0.4/19 within the limits
of the first respondent Corporation.

2. Sri.Abdul Raoof, learned Counsel for the petitioner points out that the
petitioner had already submitted an application for building permit for the
construction of a residential building in the afore property and without finally
disposing of the said application, Ext.P5 was issued by the first respondent
Corporation, pointing out that it is only after getting the survey sketch, the
application can be processed.

3. Smt.Meena John, learned Standing Counsel for the first respondent
Corporation, on the other hand, points out that the Corporation has only issued
Ext.P5, as per which there was no rejection of application filed by the petitioner.

Having considered the rival submissions as well as the connected records, this
writ petition would stand disposed of as under;

(i) There will be a direction to the 2nd respondent to consider and pass orders on
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the building permit applied for by the petitioner, pursuant to which Ext.P5 has
been issued, as expeditiously as possible, at any rate, within a period of three
months of receipt of a copy of this judgment.

(i) While passing the orders as above, the petitioner would be granted an
opportunity of being heard in the matter.
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